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THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
(«) Yas, Sir.
1M&LS^2.

2
(b) and (c). The applicant was 

asked to approach the indigenous ma
nufacture on the advice of the Direc
torate General of Technical Develop
ment A further representation re
ceived from the applicant is under 
consideration in consultation with the 
Ministry of Defence Production. 
There has been an administrative de
lay in the disposal of the application, 
as the import of the item is not nor
mally permissible, and also because 
the Ministry of Education and Social 
Welfare had recommended the import 
without having obtained indigenous 
clearance.
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Have you any objection? As I hap
pen to be the President of the Asso
ciation. I am morally bound to have 
the House. This question conies when 
I am sitting here as Speaker. It will 
be better jf I move out and ask some* 
body else to sit here.
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PROP. D. P. CHATTOPADHYAYA: 
I am not quite happy that it has 
taken such a long time, but I would 
humbly submit that there are some 
procedural reasons whether they are 
good or bad, it is for you to consider.

MR. SPEAKER: I assure you 1 
did not inspire this question.

PROP. D. P. CHATTOPADHYAYA: 
We had to refer it to the Education 
Ministry and they had no foreign ex
change on their own, on the basis of 
which they could clear it. Otherwise 
also it was necessary to obtain clear
ance from DGTD. DGTD advised us 
that we should be first satisfied that 
this sort of rifle is not obtained in 
the country. So, a reference was made 
to Ahmedabad, On enquiry it was 
found not suitable for our purpose. 
Now we have asked the Defence 
Production department Whittier they 
can do it. If they can, we will ask 
them to supply it, otherwise, we will 
take the necessary measures. I assure 
you that I will take personal interest 
and the matter will be disposed of 
as expeditiously as possible.
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PROF. D. P. CHATTOPADHYAYA: 
I will repeat that I will take personal 
interest in it and see that it is dis
posed of as expeditiously as possible.

SHRI VASANT SATHE: I do not 
know which company the Minister 
has in mind in Ahmedabad. But 
there is one company which I know 
which has been producing excellent 
air rifles with even modem sophisti
cated gas cylinders. But because gas 
cylinders are not available, they want 
to switch over to the spring system. 
Only on account of some technical 
difficulty in the ministry, they are not 
being given this permission. Will you 
allow this company to switch over lo 
the spring system without raising any 
technical objections? They are ex
cellent rifles.

PROF. D. P. CHATTOPADHYAYA: 
Maybe, but I am not an expert in
the excellence of rifles.

SHRI VASANT SATHE: We are 
and we know it. So does the Speaker, 
who is one of the best shots.

PROF. D. P. CHATTOPADHYAYA: 
I am speaking of myself. I do not 
have that technical information. But 
I am told the National Rifles 
Ahmedabad, does not have the power 
to produce this sort of rifles that had 
been asked for. That is why we are 
in touch with the Defence Production 
department.

SHRI BIRENDER SINGH RAO: 
May I know whether ft is not a ftct 
that when the National Rifle AftMtiâ  
tion applied for an import licence lor 
.22 miniature rifles, with©** jftfcg



Oral Answers BHADRA 1, 1896 (SAKA) Oral Answers 6

through the application, they advised 
the National Rifle Association to pur
chase air rifles? The Minister stated 
that it is not their policy to allow the 
import of guns from outside. Is it not 
a fact that two years ago they allowed 
the import of .22 rifles from Czecho
slovakia m large numbers7 When 
they have already adopted a policy 
for the import of such rifles, why this 
application has been held up?

PROF D P CHATTOPADHYAYA 
As I said, if the DGTD clearance is 
obtained that this sort of nfles are 
not obtainable in the country, we do 
allow, and we did allow, the import 
of it There is no denying that 
fact. But, in this case, they could 
not get that clearance

SHRI BIRENDER SINGH RAO. 
Sir, since, you are the President of 
the National Rifle Association, you 
are m a position to say whether the 
Minister's reply is correct or not

MR. SPEAKER. I said in the begin
ning that I want to keep away from 
this question But now you are in
volving me unnecessarily I may in
form the Minister that two years 
back there was such an order and 
they were imported from Czechoslo
vakia.

SHttI BIRENDER SINGH RAO: He 
has not replied to my question that 
when the application was for .22 
rifles whether they were asked to get 
air guns.

Rates of Interest on G.P. Fond
+

’*469 DR. GOVIND DAS RICHHA- 
8 IYA:

SHRI FATEH SINGH RAO 
GAEKWAD:

‘Will the Minister of FINANCE be 
pleased to state:

(a) the existing rates of interest for 
long term deposits in nationalised 
tank* all atfttonal saving certificates 
toad storing Scheme* iti existence and 
Q eo im  ffeyrMtoH Fond;

(b) whether the rate of interest on 
GPF. is proposed to be enhanced as 
recommended by the Third Pay Com
mission; and

(c) if so, when?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) The rates are as given in the 
attached statement.

(b) and (c) The Third Pay Com
mission recommended that the rate 
of interest on provident fund balan
ces of Central Government em
ployees should be broadly compara
ble with the interest allowed by the 
nationalised banks on long-term de
posits The Commission, however, left 
it to the Government to determine 
the precise rates having regard to 
various factors After careful consi
deration, the rates have been revised 
upwards from 1-4-1974 (to 6 5 per 
cent on balances upto Rs 15,000 and 
5 8 per cent on balances beyond that) 
and again from 1-8-1974 (to 7 5 per 
cent on balances upto Rs 25,000 and 
7 per cent on balances beyond that) 
consequent upon the increase in the 
bank rate

Statement 

RATES OF INTEREST

For long term deposits m nationalis
ed banks National Savings Certificates, 
existing Small Savings Schemes and 
General Provident Fund.

(i) Long-term deposits in nationalised banks.

The rates of interest, revised from 
23-7-1974 consequent on increase in bank 
rate from 7% to 9% are •—

(x) Deposits for 1 year and 
above but less than 3 
years.

(2) Deposits for 3 year* and 
above but upto and in* 
cioafre o f ;  yes's-

(3) Deposit s above 5 years.




